52/28.11, 2002

N TH:E CENTIR AL ADMINISTR ATIVE TRIBUNAL
PATNA BENCH, PATNA,

O.A, Ne, 20 of 199¢

Ram Kj,shcfe Das, sen of Late Bidghu Ram, Clerk
Ne. 832317, Pay icceunts CEfice (C,R.S.), BR.C,,

Diinapur. o0 o0 APpliCant.

- Vs, =

The Unien ef India & Ors, esess Respordent s,

Counsel f¢& the applicant : Shrl N.K.Srivéstava.
Ceunsel fer the respendents : Shri G.K Xgarwal, AC,

COR AM

- Hen'ble Mr, Justice B,N.3ingh Neelam, Vice-Chairman,

Hoen'ble M, L;R.It;.Prasad, Memker (Mmidstr ative)

OR D ER ( Dictated in Ceurt )
By Mr, Justice B,N.Singh Neelam, V,C, st

The matter is called ew, Beth sides lawyers
are present. Thié O, A, is se filed by Shri Ram Kishore
Das seeking relief/reliefs as detailed in para 8 ef this
O, A. is detailed kelew : e~

(a) That this Hen 'ble Tribunal may d irect the
respordernt ne,1 te 3 te step the payment ef Rs,1000/-
Rs., One theusand enly) te t he respondert ne.4, Uma

Devi frem the salary ef the applicart,

(b) "~ That the respoendents ne,l te 3 may be directed
te make payment ef full salary ef applicant te him,
2, On behalf ef the applicant, the learred

ceunsel f& the applicant has submitted that as a matter

of fact deductien ef Rs,1000/~ frem the salary ef the

applicant was se made durirng the perjied fr em Nevember

1993 te Janualy 1996 and the said erder was se passed
by thedepartment f& giving maintenance te the Respone
dent ne.4., Smt. Uma Devi , wife eof the applicart,




MES.

-'2 - 0.4, Ne,20 of 1996

\

The eral submissien Mso made by the applicant that theuh
AN

te ded@ctioen frem the salary ef the applicamt is st epped

frem February 1996 and a separate maimtenance case is

alse pending se filed by the Respendent Ne, 4 befere the
cempetern: ceurt but fer the recevery se made in between

~the peried Nevember 1993 te January 1996, a directien

rather be given te the cencerned respondernts fe& the
recevery eof the Same.. Theugh admittedly, such specific
prayer has net been made in the relief/reliefs se seught
as detailed abeve,

3. On behalf eof the efficial respemerts, Shri

G.K Agarwal, 1d, ASC hss submitted that since ne specific
prayer fer recevery eof paymert of mairtenance ef Rs, le00/-

|

ari the same has been stepped from Fekruary 1996, this

application se filed has heceme infruct ueus and any erder
reed not be passed in this regard,

4, After hearifxg tre learncd ceunsel fe the
parties, we have carefully gene theeugh the relief /reliefs
Se Seught fe& by the applicart, We alse find that ne
specif ic relief has been seught while filing this O. A,

f& recevery of the ameunt se deducted ot of the Salary
of the applicant paid te the Respendent Ne.4 fer the
peried Nevember/ 1993 te January 1996, therefere ne erder
in t@is reg:gd@ need tne be passed, The applicant hevever,

shal | liberty as te file representatien bef ere tre
concernred respendents claiming recevery « the decit isn

f& the peried indicated abeve, The relief /reliefs as

seught fer by the applicant camnet be censidered in

"With the
. thus, stands

this 0,A, because it is eut ef pleadings
abeve ebservatien and directien, this L.

dispesecd of, Farties te bear thejir ew

( L.&,&Z. P J/M(A) ( B,MN.Singh Neelam )/VC




